
Crl. Misc. Case No.65/2022.

IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Crl. Misc. Case No.65/2022.

1. Sri Nya Nya Yomcha 
2. Sri Tape Yomcha

.........................Accused.
  Vs

State of Assam
...............Opposite party.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for the Accused : Mr P. Saikia.
Advocate for the State : Mr M.P. Hazarika.

Date of Hearing : 11/04/2022.
Date of Order : 11/04/2022.

ORDER

1) Learned A.P.P. is present today.

2) Learned counsel on behalf of the accused Sri Nya Nya

Yomcha and Sri Tape Yomcha has filed this application

in  connection  with  the C.R.  (Forest)  Case No.1/2022

under Sections 2(11),  2(16), 9,  39(3),  42,  44, 48(A),

49(B) and 51 of Wildlife (Protection) Act, 1972.

3) As  per  the  preliminary  offence  report  filed  by  the

Range  Forest  Office,  Harmutty  Range,  it  is  revealed

that the present accused were arrested on the basis of

a  source  information  regarding  the  illegal  trade  of

Tiger  skin  and  other  body  parts.  Accordingly   upon

search  of  the  vehicle  bearing  Registration

No.AR01K1644  and  one  Pulsar  RS  200  bike  at

Bandardewa,  one  Tiger  skin,  Tiger  canine  4  pieces,

Tiger nails 8 numbers, Tiger bone with skull and one
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'meatdao'  were  seized  from  the  possession  of  the

present accused. The accused are languishing in jail

hajot since 09/02/2022.

4) Learned  counsel  on  behalf  of  the  accused  has

submitted  that  both  the  accused  were  arrest  on

09/02/2022 and accordingly, the statutory period of 60

days  is  already  over  and  the  matter  is  still  at  the

investigation  stage.  Therefore,  the  accused  may  be

given the benefit of bail.

5) Today the matter was fixed for progress report of the

C.R.  (Forest)  Case  No.1/2022.  Accordingly,  the  Beat

Forest Officer, Harmutty Beat has furnished a copy of

the progress  report  in  the instant  case,  stating that

investigation in the instant case is still in progress and

the same is not yet completed. 

6) Considering  the  fact  that  60  days  is  already  over,

therefore  the  accused  is  liable  to  be  granted  the

default bail in the instant case.

7) Accordingly, the prayer for bail is hereby allowed and

the accused namely, Sri Nya Nya Yomcha and Sri Tape

Yomcha  are  allowed  to  go  on  bail  of  Rs.20,000/-

(rupees twenty thousand) only each with one surety of

the  like  amount   to   the   satisfaction   of   the

concerned  Court.  However,  the  following  bail

conditions are imposed:

i)  the  accused  will  not  abscond  and  will  regularly

appear before the trial Court.

ii) the accused will not temper with evidence, will not

intimidate and/or influence witnesses/victim.

iii) the accused are to furnish photocopy of Voter Card/

Aadhaar  Card  or  any  other  tangible  government

document portraying their photograph and address.
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iv) violation of the bail condition will make bail liable

to be canceled.

8) Disposed of.

9) Let a copy of this order be furnished to the accused

persons.

10) Case diary/ Status Report/ G.R. Case Record may

be returned back.

Given under my hand and seal of this Court on this the

11th day of April, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Transcribed and typed by: 
Sri Montu Kherkatary, Stenographer.


